r ITEMNO 1 COURT NO. 5 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
I.A 1-3/2014 in Gvil Appeal No(s). 6169-6171/2013
STATE OF U.P. & ORS. Appel I ant (s)
VERSUS
M S JASWANT SUGAR M LLS LTD. & ORS. ETC. Respondent ( s)

(For correction of typographical error and office report)

Date : 22/09/2014 These applications were called on for hearing
t oday.
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For Appellant(s)
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Bharti Tyagi, Adv.

Vi nay Garg, Adv.
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For Respondent (s)
Anupam Lal Das, Adv.
Ani rudh Si ngh, Adv.

==

UPON hearing the counsel the Court nmde the follow ng
ORDER

After ar gui ng t he matt er for some sone,
| earned counsel for the respondents sought perm ssion
to withdraw the I. A Nos. 1-3 of 2014 i.e. application
for correction of typographical errors in paras 13 and
33 of judgnment dated 30.06.2014 passed by this Court.
Li berty, as sought for, is granted. I.A Nos. 1-3 of
2014 is dismissed as w t hdrawn.
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